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Delhi., this the 9-^ day of May., 2001
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HON'BLE SHRI SHANKER RA.IU,, MEMBER(.1)

R..B.. Saxena Applicant
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Director General, ESIC Respondents
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The present R,.A.. is filed, seeking review of our

order dated 23«3.200.1 passed in OA No„743/2000.. We have/'" ',

perused the order dated 23„3..2001.. We do" not f in"d 'any

error apparent on the face .of'the, record or discovery- of

new material which was"■hot .t^tTi'^-€h^.Cappioic^ despite

di.je diligence at it he time.,of -final • hearing.. By way'.' of'9 •

this R.. A.. ' the. ceyirew' appilic'aht' 'seeKs; to re-argue the, .

case, ,-w'hich' , is'no't peu:missiio.l-.eV:"L,Th"e'':present R„A„^ is" ; ■

not ma.ind:ainablr/-as--'per -th.o prcivisions/df.: S.e/^l/ieti 2.2 (3)

(f) d'f .the Administrative .Tr.i-bjjnai's. Act./ '198.3"-.- *rea.dwith

Order 47, Rule (l)'of CPG an<t'a.lso a/i ' view- o
• ■ • I •• • ^ ia« U.. , ,. ■ laid down by the Hon'ble- 'Apex^'C.ou-rtvin K..-' .• A.-'ti-t.. 'Babu ^

"  . . J:
Others._,_v, Union of' ■I,nd.i.a.:.,.&....Otfaer:g,, ./TT .1997 <71. SC .'";2.4yy-
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